
CENTRAL ADMINISTRATIVE TRIBUNAL 
MUMBAI BENCH 

OA No.601/2001 
	

Dated:4th Dec,2001 

Heard i:he applicant in person and Shr:i Suresh Kuriiar, 

Counsel for Respondents. 

2.. 	ihe applicant ha challenged his non selectiod fo rthe 

post of Principal HOD in the Rai l'ays iri the panel of 1999 

Accc'rdingt.o him since he has very good 	Con fidential Reports, 

and the Bench mark: for selection is very good , he,  should have 

been selected. The marks sys tern adopted for Bench Mark by the 

AIR 	DPO is not proper as earlier also in 1987, there 'A'as a similar 

mark system and this S)8.5 it hd ra'A'n vi de let tar dated 6/8/96 - He 

clairnat that he was not a4are about the ne9 guidel inies adopted Aiy 

the Rai lis;&s for the selection -to t he post cf Principal HOD ')hich 

requires 	that there shou id be three every good' and t,'c:' 

outstanding Confidential Reports amounting to total 22 marks. 

3. 	The applicant ha ..urther challenged the selection of one 

Smt Sunita A'asthi 	According to h i m the selection of Shri 

iwari also does not appear to be proper.  - However, the applicant 

not made them parties ..c' the OA 

4 	Th e learned counsel for the respondents submits 

instructions thatt he cuidelines/norms have been notified throug 

Gazette noti f ication and ha undertakes ..o produce a copy cf the 

same and the applicant seeks time Logo through the dame in the 

rneaitima.. 	Accor...diny ...o the appi icanL ..hese guidelines a r e! 

coritrad:ictory to the guidelines given by t1h e DOPT a n d he states 

that the raw guidelines were nol: circulated to them. The learned 

counsel for respondents shall file an affidavit for the same. 

Li .......ia case on 11/12/2001, 

(SMT.SHANTA SHASTRY) 	 (BIRENDRA DIKSHIT) 
MEMBER(A) 	 VICE CHAIRMAN 

a bp 

- 

1-i ir:1 


